NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

(IB)-569(ND)2019
CORAM:

PRESENT: MR. L. N, GUPTA MS. INA MALHOTRA
HON’BLE MEMBER(T) HON’BLE MEMBER (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW
DELHI BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON
09.01.2020

NAME OF THE COMPANY: MFS. Anil Kumar Agarwal V/s. M /s. Interparts
Marketing Pvt. Ltd.

SECTION: 7 of IBC, 2016

S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present: Mr. Ujjawal Banerjee, Advocate for the Petitioner

ORDER
CA 1662/2019 has been filed praying for extension of CIR period by 90 days
beyond 180 days which expired on 12.11.2019.

The RP has been duly authorised to file the present petition to make the said
prayer. As per the resolution approved in the meeting of the COC held on
07.11.2020, the resolution has been unanimously approved by the COC and
appears at page 35-36 of the application. In view of the prayer made, which
is duly supported by the affidavit of the RP, there is no legal impediment in
extending the CIR period. The Bench is also apprised that a resolution plan

is also under consideratior. Let steps be taken expeditiously.

CA stands allowed and is disposed off.
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